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B'hopal, the 8th January 2\0116,

- No F-3 / 28/ 2014 / Thu'teen In exercise of the powers conferred by sub-section (1) of

- Section 12 of the Madhya Pradesh Vidyut Shulk Adhiniyam, 2012 (No. 17 of 2012) -

‘and in supersession of th1sDepartment s Notification No. F-3-28-2014-XIII dated 18th

' June,' 2014 and No F-3-28-2014-XII1 dated 16th July, 2015, the State Government,
" hereby, makes the followmg amendments in Part-C of the Schedule to the said Act,
* namely:- ' : :

AMENDMENTS

1 / In the sa1d Act, m Schedule, after part C, the followmg note shall be added
- namely:- : . , , :

| "‘Note Notw1thstand1ng anythlng contained at serial number 13 and 14 above, any

person producing electricity from generating Station based on renewable
sources of energy shall be exempted from payment of electricity duty on
* electricity sold or supplied to third party and on consumption of this
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electncal energy for captive use for the penod and subject to the condmons

menuoned in the table below:-

- TABLE
S. | Renewable Period of | Conditions
No, | source exemption
(O ) ) O]

1. |Solar, Wind 10 years -
- |and Biomass
based

{ generating
station

2. | Small Hydro 5 vyears
based ‘
generating
station

Period of exemption as mentioned in
column (3) would commence from the
date of commencement of generation. of
electricity by such generating station:

Provided: that the exemption shall not be |
‘| available on - energy supplied by a

Distribution Licensee/Trading Company/
Franchisee to the generator for its
aux111ary consumption;

Provided further that the exempuon shall
be available only to the projects
established under any of the policies

issued by the New and Renewable Efiergy
Department, Government of Madhya
Pradesh for promoting setting up of

generating ‘projects based on renewable

sources. of energy, namely, Policy for
Implementation of Biomass based
Electricity (Power) Projects in Madhya
Pradesh, 2011, Policy for Implementation

| of Small Hydel Power based electricity:
projects in Madhya Pradesh, 2011, Wind |-

Power Project Policy, 2012 and Policy for

Implementatlon ‘of Solar Power based |

pro;ects in Madhya Pradesh, 2012.

Provxded that any person gefting benefit of exemption from payment of *

electricity duty under notification no. F-1475-XIII-2002 dated 1st March,2002, read
with notification no, F-3-13-2007 dated 24t March,2007, issued under the repealed
Madhya Pradesh Electricity Duty Act, 1949, shall continue to get such exemption till

_the completion of the period specified in the said notification as per sub-section (2) of
section 15 of the Madhya Pradesh Vidyut Shulk Adhiniyam, 2012.”

2/ - - The notification shall come in to force from the date of_' its publiéation in

Madhya Pradesh Gazette.
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